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.Original &plication No. 376 of 1995 

' al ongwith 
Ll.tigina~ -~~1 i catiQD NO• 31~ .Q.f. 12~ 

-All ahabdd thi~ tth~ o tst day of March a:>OO 

Hon• bl,e Mr • .,.K.l. Naqvi. J .r~._ 

O,.J:\.,N0,376 of 1995 

Ghanshyam ~ngh ~1 o ~hri u. ~inyh, resident of 

..:»anj ai Nagar, Mohali hoad, '~athura at pre:ient Junior 

I elecom Uffice, uut uoor-.l, Mathur•· 

~oLicant 

o By •1:\.dvo cat e ..;)hri M.K. Upadhy aY 

Yet=? us 

1. Union of lndia through ~hief ileneral_Mdna~ er, 

~estern Telecom, LJ • .P. ~ircle, .Uehraduno 

2. I el ecom, Divisional Engineeer, Math t.c a. 

,ay. Advocate yhri &it $hal ekar _ 

Q, ~ .t-U, 315 of 

h,K. Chaturvedi ;jfo .,.L. Chaturvedi, 

ub a ccha Moha.lla , iv1athura, wOrKing at 

Telecom ufficer, Mathura. 

By -Pdvo~tM->hri M.K. Upadhyay 
..;)hri h akesh Verma 

Versys 

h es pendent=? 

1995 

R/ o 85¢, l,ha­
present a::> Jr. 

·APPlicant 

1. Union of India through Chief Uienera.l Manager, 

-4Nest ern u. P. Telecom Circle, uehroa un. 

2. I eJ.ecom uivisional .t:.nyineer, Mathura • 
.hespondeots 

By <Adyo c 9 J. e ~thri dDit 4t bdl ekar 

• • • • • • • P';1• 2/-
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0 R D E R { Oral ) -----

!!,y_Hon'ble Mr.S.K.I. Nagvi, Member (J) 

Vide order dated 17.4.1995, Shri R.K. 

Chaturvedi, J .T.O. Carrier was transferred and 
a 

posted as J.T.o. under s.o.O.Phones, Math.ra and 

Shri Ghanshyam Singh was transferred to the post 

of J.T.o. Carrier, which was being held by 

Shri R.K. Chaturvedi . Being aggrieved by this 

order, both the applicants have approached the 

• 

Tribunal. The O.A. filed by Shri R.K. Chaturvedi 

is numbered as o .A.No .375 of 1995 and O.A.No.376/96 

relates to Shri Ghanshyam Singh. As a result of 

subsequent events, Shri R.K. Chaturvedi is presently 

working as J.T.o. Group Exchange, Sadabad with 

Headquarters at Mathura under s.n.E., Sadabad and 

Shri Ghanshyam Singh is posted and working as 

J . T.o.carrier and VFT under S.D.E. Transmission 

at Mathura and sispute in respect of their trans-

fer does not exist and now they sre settled at 

their present postings. 

2. Now the only d,ispute remains regarding 

13 months pay of Shri Ghanshyam Singh for the 

period from June, 1995 to 18th July, 1996. During 

this period, as per Ghanshyam Singh's case, he 

remained and worked at the post where he was work-

ing prior to the impugned transfer order • 

3. S hri Ghans\Jya~ Singh rna y move his re-

presentation within 1 month to the authorities 

concerned to get settled the salary for which 

• • • • pg. 3/-
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he alleges to have not been paid and the com-

petent authority shall decide the representation 

within 3 months from the darte of communicati. on 
' 

of the order and make payment1 incase the appli­

cant is entitled to get the salary for the dis­
¢{;:~ 

puted period ~~dispose of the representation 

with detailed,reasoned and speaking order. Both 
• 

the o.A$. are disposed of accoraingly. No order 
0 

as to costs. 

~ml::e r (J) 

/M.M./ 

• 

I 

• 

. ., 
' •• 

• 


